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BEFORE THE NATIONAL COMPANY LAW TRIBUNAL. MUMBAI BENCH
csP 678/230-232,NCLT/MB/MAw20t 7
csP 679/230-212,'t,rCLTMB/MAH/201 7

0 The Petitioner Companies to lodge a copy of this Order and the Scheme

duly Certilied by the Deputy Director or the Assistant Registrar, as the case

may be, National Company Law Tribunal, Mumbai Bench, with the

concemed Superintendent of Stamps for the purpose of adjudication of

stamp duty payable, if any, on the same within 60 days from the date of

receipt ofthe Order.

g) Each Petitioner Companies to pay cost of { 25,000/- to the Regional

Director, Westem Region, Mumbai to be paid within four weeks fiom the

date ofreceipt ofthe duly Certified Copy of this Order.

h) Transferor Company i.e. Petitioner in CSP No. 679 of 2017 to pay cost of <

25,000/- to the Official Liquidator, Mumbai to be paid within four week

from the date of receipt ofthe duly Certified Copy of this Order.

i) All authorities concemed, to act on a copy of this Order along with Scheme

duly Certified bythe Deputy Director or Assistant Registrar, as the case may

be. National Company Law Tribunal, Mumbai Bench.

j) Any pe6on interested is at tiberty to apply to the Tribunal in these matters

for any directions or modification that may be necessary.

k) The Scheme is sanctioned and the appointed date of the Scheme is fixed as,

I'r April, 2016.

M. K. SHRAWAT
MEMRER (JUDICIAL)

BII \SK.\ R.\ .\ \TT L,\ \IOII,\\
ME]!IBER (JUDICIAL)

Dated : 29.09.2017

sl

9. Ordered accordingly.

NCLT
Typewritten Text
Sd/-

NCLT
Typewritten Text
Sd/-




